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Value of currency notes printed

4271. DR. SHRIKANT RAMCHA-
NDRA JICHKAR: Will the Minister
of FINANCE be pleased ty state:

(a) the total value of the new cur-
rency noteg printed in the year 1991-
92; and

(b) what is its percentage to the
revised estimates or actual of deficit in
the budget of 1991-82?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
DALBIR SINGH): (a) The total value
of the new currency note printed in
the year 1991-92 was Rs, 15546.8
crores, B

(b) There is no direct relationship
between the printing of new currency
notes and the level of budgetary de-
ficit in any year. The revised esti-
mate for budgetary deficit in 1991-92
is Rs. 7032 crores.

4272. [Transferred to the
ust, 1992].

20th Aug-

Flouting of S.E.B.J. guidelines

4273. SHRIMATI MAHESHWARI:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is 2 fact that SEB.L
guidelines are being flouted by many
compenies on various counts;

(b) if so, what are the details there
of;

(¢) which are the companies fount
prima facie guilty of flouting th
norms laid down by - SEB.I. while
issuing shares to the public; and

(d) what action S.E.BI propose te
take against them?



